IN THE CENTRAL ADMINISTRATIVE"TRIBUNAL HYDERABRALTY BRNCH AT“HYﬁﬁRABAD

Betvieent

S.C.Rly,

0.A.NO,. 5(’\0] /93

Divisional Failway Menager, (I3)

Soutn Central Ruilway, Secunderabad,

Permenont Way Inc-ccotor (Con)
Secunderabad.

3. Chiefi Signal Inspector,
Signal & Telecommunication Iepartment
S5.C.Rly, Secunderabad.

. . Applicants.
' and . . -
1. B %fdxc«»««ﬂ/\
2. Presiding Officer, Labour Court,
Narayanaguda, &.D,Hyderabad.
- "~ Respondents.,

Far the applicantsl Mr.H.p.DBevraj, SC for Rlys.

CORAM S

in C.M.P.No.

“To

-

“For the Respondentst . , .e

AND

THE HON'BLE M, JUSTICE V.NELLADRLI PAO : VICE CHATIERMAN

THE HON'BLE MR.P. T T TIRUVENGADAL :“EEBE‘(AnﬂT)

The Lrlbunal made the followln& Order:—

Admit. The operation of the order dated 11-3-92 f

Issue notice to the Respohdents.

post the case on 6,9.93,

L&) /ﬁﬁab;s_suspended until further ordexs.

Q_@_Cg\ dxﬁk

1. The Divisional Railway Manager (B.G) S\C;Rly, Secunderabad.

2. The Permanent Way Inspector (Con) $.C.Rly. Secunderabad.
The Chief Signal Inspector, Signal & Telecommunication

3.

Department,

$.C.Rly, Secunderabad.

4., The Presiding Officer, Labouxr Court, Narayanaguda, HVOerabad.
5. One copy to Mr.N,R.Devraj, SC for Plys. CAE ﬁyd
"6, One copy to Mr. .o

7. One spare COpY.
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IN THZ CLEYTTRAL r~DMINISTRATIVE TRIBUNLL
HYDERABAD BENCH AT HYDERZBAD

THE HON'BLE MK,JUSTICE V.NEELADRI RAQO
ViICE CHETRMaN

THE HON'BLE.MKLA.B.GORTY ; MEMBER(AD)

'« T« CHENDRASEKHAR REDLY
MEMBEER(J)

P

THE HON'BLE MR.P.T.TIRUVENGADAM sM({a)

THE HON'BLE K

AN

Dated : @ ,‘“{-1993

ORDER/ FHDSMENT 4

e

Mufia /Ruh.,’ C.h. No,

0.A.No, 5 (&C( {qz

T.&.No. - _ (w.p. )

Admitted and Interim directions
issued

Di
Di
Di
Digmissed for default.
Rejecteds Ordered
No order as to costs

osed of with directions
issed '
missed as withdrawn






